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[Dr. Ram Subhag Singh.] 
(2)' The 'Requisitionmg and Ac-

quisition of Immovable Pro-
perty (Amendment) Ordi-
nance, 1968 (No. 4 of 1968) 
promulgated by the President 
on the 17th June, 1968. 

(3) The Public Premises (Evic· 
tion of Unauthorised Occu-
pants) Amendment Ordi-
nance, 1968 (No. 5 of 1968) 
promulgated by the Presi-
dent on the 17th June, 1968. 
[Pl.aced itt Library. See No. 
LT·1319168.1 

_ (4) The Gold (Control) Ordl· 
nance, 1968 (No.6 of 1968) 
promulgated by the President 
on the 29th June, 1968. 

-(5) The Enemy Property Ordi-
nances, 1968 (No.7 of 1968). 
promulgated by the President 
on the 6th July, 1968. 

(6) The Indian Patents and De-
s~s (Amendment) Ordi-
nance, 1968 (No. 8 of 1968) 
promulgated by the Presi-
dent on the 6th July, 11168. 
[P/.aced in Library. Sec No. 

LT·1320/68.] 
STA:TEMENT re. INDIAN PATENTS AND Dt:-

SIGNS (AMENDMENT) ORDINANC~ 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): I beg 
to lavon the Table a copy of the ex· 
plan;tory statement giving reasons for 
immediate legislation by the Indian 
Patents and Designs (Amendment) 
Ordinance, 1968. under rule 71 (2) of 
the Rules of Procedure and Conduct of 
Business in Lok Sabha. [Placed ifl 
Library. See No. LT-1320/68]. 

U.P. GAON PANCHAYATS & KsHETTRA 
SIMITIES (EXTENSION OF TERM) ACT 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOP-
MENT AND CO.OPERATION (SHRI 
Nt. 'So GURUPADASW AMY): 

'I beg'to lay on the Table a copy of 
the Uttar Pradesh Gaon Panchayats 
and KsbeUra Samltia (Extension of 

Term) Act, 196& (President's Act No. 
14 of 1968) published in Gazette of 
India dated the 2nd May, 1968, under 

I ~ub-section (3) of section 3 of the 
Uttar Pradesh State LegislatUre (De-
legation of Powers) Act, 1968. 
[Placed in Library. See No. LT·1321/ 
68.] 
STATEMENTS re REQUISmONING AND 

ACQUrSITIONING OF IMMOVABLE PRO. 
PERTY (AMENDMENTS) ORDINANCE ETC. 

THE MINISTER OF WORKS, 
HOUSING AND SUPPLY (SHRI 
JAGANATH RAO): I beg to lay on 
the Table-

( 1 ) A copy of the explanatory 
statement giving reason. for 
immediate legislation by th'c 
Requisitioning and Acquisl-
tioning of Immovable Pro-
perty (Amendment) Ordi-
nance, 1968. under rule 71 (2) 
ot the Rules of Procedure and 
Conduct of Business in Lok 
Sabha. [Placed in Libraru. 
See No. LT·1322/68j. 

(2) A copy at the explanatory 
statement giving reasons for 
Immediate legislation by the 
Public Premises (Eviction of 
Unauthorised Occupants) 
Amendment Ordinance, 1968, 
lP/.aced in Library. See No. 
LT-1322/68.] 

DELHI SALES-TAX (SECOND AMEND· 
MENT) RULES ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. C. PANT): I beg to lay on the 
Table-

(I) A copy of he Delhi Sales 
Tax (Second Amendment) 
Rules, 1968, published 1Il 
Notification No. F. 4 (83)/67 
Fin. (E) (I> in Delhi Gazette 
dated the 30th April, 1966 
under sub-s~i9n (1) ,of 
section 26 of the Bengal fi-
nance (Saletl-Tax) Act, 1941, 
as in force in the Union 'rer-
runTY of .. Delhi. [PlaceC£ in 
Library. See No: LT,I323/ 
88.] 
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(2r A copy of the Income-tax 
'(Third Amendment) Rules, 

1968, published in Notiftca-
tion No. S. O. 1856 In Gaze-
tte of India dated the 23rd 
May, 1968. under section 296 
of the Income-tax Act. 1961. 
[Placed in Library. See No, 
LT-1324168.] 

(3lA coPy of the Notification No. 
G. S. R. 1042 published 1n 
Gazette of India dated the 
31st May, 1968, issued under 
section 280ZE of the Income-
tax Act. 1961, [Placed in 
Library, See No. LT-1325/68, 

(4) A copy each of the following 
Notifications issued under 
section 10 of the Income-tax 
Act, 1961:-

(i) S, O. 2063 published in Gaz-
ette of India dated the 5th 
.Tune, 1968, [Placed in Lib-
ra.r1l, See No, LT-1326!68], 

(ii)S.O. 2430 published ;n 
Gazette of India dated the 2lld 
July. 1968, [Placed in Lib-
rary, See No, LT-1327/68,1 

(5) A copy of Notification No. 
S. 0. 2431 published in Gaze-
tte of India dated the 2n d 
July. 1968. issued under sec-
tion SOC of the Income-tax 
Act, 1961. I Placed in Librar!!, 
See No, LT-1327/681. 

(r,) A copy each of the following 
Notifications issued under sec-
tions 5 of the Wealth-tax Act, 
1957:-

(i) S. 0, 2064 published in Gaze-
tte of India dated the 5th 
June. 1968. [Placed in Lib-
Ta111. See No, LT-1326/68j, 

(ii) S, 0. 2432 published in Gaz-
tette of India dated the 2nd 
July, 1968, [Placed in Lih-
rary, See No, LT-1327/68J, 

(7)A copv of the Medicinal and 
, Toilet' Preparations (Excise 

Duties) Third Amendtpent 
Rules, 1968, published in No-

tification No, G. S, R. 1158 
in Gazette of India dated the 
~nd June, 1968; .under sub-
section (4) 01 section 19 of 
the Medicinal lnd Toilet Pre-
parations (ExciSe Duties) 
Act. 1955, [Placed in Library, 
See No, LT-1328/68.] 

( 8) A COpy each of the followin, 
Notifications under section 
159 of the Customs Act. 1962. 
and section 38 of the Central 
Excises and Salt Act. 1944:-

Ii) The Customs and Central 
Excise Duties Export Draw-
back (General) Forty-
seventh Amendment Rules. 
1968. published in Notifica-
tion No. GSR 861 in 
Gazette of India dated. the 
11th May, 1968. 

(ii). The Customs and Central 
EXCiSe Duties Export 
Drawback (General) Forty-
eighth Amendment Rules, 
published in Notification 
No, G.S,N, 853 in Gazette 
of India dated the I lth 
May. 1968, 

(iii) The Customs and Central 
Excise Dutips Export Draw-
back (General) Forty-ninth 
Amendment Rules, 1968, 
published in Notification No, 
G,S,H, 863 in Gazette of 
India dated the I Ith May. 
1968 

(iv) The Customs and Central 
ExciSe Duties Export Draw-
back (General) Fiftieth 
Amendment Rules, 1968, 
published in Notiftcatlon 
No, G.S,R 864 in Gazette 
of India doted the 11th 
May, '1968, 

(v) The Customs and Central 
Excise Duties Export Draw-
back (General) Fifty-first 
Amendment Rules, 1968, 
published in Notification 
No. G.S,R. 865 in Gazette 
of India dated the 11th May. 
1968. 
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(vi) The Customs and Central 

Excise Duties Export 
Drawback (General) Fifty-
second Amendment Rules, 
1968, published in Notifica-
tion No. G.S.R. 866 in 
Gazette of India dated the 
11th May, 1968. 

(vii) The Customs and Central 
Excise Duties Export 
Drawback (General) Fifty-
third Amendment Rules, 
1968, published in Notiflca· 
tion No. G.S.R. 900 in 
Gazette of India dated the 
18th May, 1968. 

(viii) The Customs and Cen-
tral Excise Duties Export 
Drawback (General) Fifty-
fourth Amendment Rules, 
1968, published in Notifica-
tion No. G. S. R. 901 in 
Gazette of India dafed the 
18th May, 1968. 

(Ix) The Customs and Central 
ExciSe Duties Export Draw-
back (General) Fifty-fifth 
Amendment Rules. 1968. 
published in Notification 
No. G. S. R. 902 in Gazette 
of India dated the 18th May, 
1968. 

(x) The Customs and Central 
I:xcise Duties Export Draw-
back (General) Fifty-sixth 
Amendment Rules. 1968. 
published In Notification 
No. G. S. R. 978 in Gazette 
of India dated the 25th 
May. 1968. 

(xl) The Customs and Central 
Excise Duties Export Draw-
back (General) Fifty-
seventh Am,mdment 
Rules, 1968, published in 
Notification No. G.S.R. 979 
in Gazette of India dated 
the 25th May, 1968. 

(xii) The Customs and Central 
Excise Duties Export Draw-
back (General) Fifty-eighth 
Amendment Rules, 1968, 
pubilished in Notification 
No. G. S. R. 980 in Gazette 

of India dated the 25th May, 
1988. 

(xiii) The Customs and Cent-
ral Excise Duties Export 
Drawback (General) Fifty-
ninth Amendment Rules, 
1988. published in Notifica-
tion No. G. S. R. 981 in 
Gazette of India dated the 
ZSth May. 1968. 

(xiv) The Customs and Central 
Excise Duties Export 
Drawback (General) Six-
tieth Amendment Rules. 
1968, published in Notifica-
tion No. G.S.R. 982 in 
Gazette of India dated the 
25th May, 1968. 

(xv) The Custom .. and Cent-
ral Excise Duties Export 
Drawback (General) 
Sixty-first Amendment 
Rules, 1968, published in 
Notification No. G. S. R. 
983 in Gazette of India 
dated the 25th May, 1968. 

(xvi) G. S. R. 986 published in 
Gazette of India dated the 
25th May, 1968 containing 
corrigendum to G. S. R. 
795 dated the 4th May, 
1968. 

(xvii) The Customs and Cent-
ral Excise Duties Export 
Drawback (General) Sixty-
secand Amendment Rulell, 
1968 published in Natiflca-
tion No. G. S. R. 1122 in 
Gazette of India dated the 
18th June, 1968. 

(xviii) The Customs and Cen-
'!.ral ~cise Duties Export 
Drawback (General) Slxty-
third Amendment Rules, 
1968, published in Noti1l-
cation No. G. S. R. 1123 in 
Gazette of India dated the 
15th June, 1968. 

(xix) The Customs and Central 
Excise Duties Export 
drawback (General) SIx-
~y-fourth Amendment 
Rules, 1988, published In 
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Notification No. G. S. R. 
1124 in Gazette of India 
dated the 15th June, 1968. 

(xx) The Customs and Cent-
ral Excise Duties Export 
Drawback (General) Sixty-
fifth Amendment Rules, 
1968, published in Notifi-
cation No. G. S. R. 1125 in 
Gazette of India dated the 
15th June, 1968. 

(xxi) The Customs and Cent-
ral Excise Duties Export 
Drawback (General) Sixty-
sixth Amendment Rules, 
1968, published In Notifi-
cation No. G. S. R. 1126 in 
Gazette 0 India dated the 
15th June, 1968. 

(xxii) The Customs and Cent-
ral Excise Duties Export 
Drawback (General) Sixty-
seventh Amendment Rules, 
1968, published in Notifi-
cation No. G. S. R. 1127 in 
Gazette of India dated the 
15th June, 1968. 

(xxiii) The Customs and Cent-
ral Excise Duties Export 
Drawback (General) Six-
ty-eighth Amendment 
Rules, 1968, published in 
Notification No, G. S. R. 
1128 in Gazette of India 
dated the 15th June, 1968. 

(xxiv) The Customs and Cen-
tral Excise Duties Export 
Drawback (General) Sixty-
ninth Amendment Rules, 
1968, published in Notift-
cation No. G. S. R. 1210 In 
Gazette of Ijldia dated the 
29th June, 1968. 

(xxv) The CUltoms and Cen-
tral Excise Duties Export 
Drawback (General) Seven-
tieth Amendment Rules, 
1968, published in Notifica-
tion No. G. S. R. 1211 in 
Gazette of India dated the 
29th June, 1968. 

(xxvi) The Customs and Cent-
ral Excise Duties Export 
"Drawback (General) Se-

venty-flrst Amendment 
Rules, 1968, published in 
Notification No. G. S. R. 
1212 in Gazette of India 
dated the 29th June, 1968. 

(xxvii) The Customs and Cen-
tral Excise Dutles Export 
Drawback (General) Seven-
ty-second Amendment, 
Rules, 1968. published in 
Notification No. G. S. R. 
1213 in Gazette of Indis the 
dated the 29th June. 1963. 

(xxviii) The Customs and Cen-
tral Excise Duties Exoort 
Drawback (General) Se-
venty-third Amendment 
Rules, 1968, published in 
Notification No. G. S. R. 1214 
in Gazette of India dated 
the 29th June, 1968. 

(xxix) The Customs and Cen-
tral ExciSe Duties Export 
Drawback (General) Se-
venty-fourth Amendnlent 
Rules, 1968, published in 
Notiftcatlon No. G. S. R. 12111 
in Guette of India dated 
the 29th June. 1968. 

(xxx) The Customs and Cent-
ral ExciSe Duties Export 
DrawbaCk '(General) Se-
venty-fifth Amendment 
Rules, 19611. published in 
Notification No. G. S. R. 1216 
in Gazette of India dated 
the 29th June, 1968. 

(xxxi) The Customs and Central 
Excise Duties Export DraW-
back (General) Seventy-
sixth Amendment Rules, 
1968, published in Notifica-
tiOn No. G.S.R. 1217 in 
Gazette of India dated the 
29th June, 1968. " 

(xxxii) The Customs and Cent-
tral Excise Duties Export 

, Drawback (General) Seven_ 
ty-seventh Amendm~nt 
Rules, 1968, published in 
Notification No. G. S. R. 
1218 in Gazette of India 
dated the 29th June, 1968. 
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(xxxiii) The Customs and Ol'nt-
ral Excise Duties Export 
Drawback (Geaeral) Se-
venty-eighth Amendment 
Rules, 1968, published in 
Notification No. G. S. R-
1219 in Gazette of India 
dated the 29th June, 1968. 

(xxxiv) The Customs and Cent-
ral Excise Duties ExPQrt 
Drawback :(Generall Se-
venty-ninth Amendment 
Rules, 1968. published in 
Notification No. G. S. R. 1220 
in gazette of India dated 
the 29th June, 1968. 

(xxxv) The Customs and Cenl-
ral Excise Duties Export 
Drawback (General) Eigh-
iteth Amendment Rules, 
1968, published in Notifica-
tion No. G. S. R. 1221 in 
Gazette of India dated the 
29th June, 1968. 

(xxxvi) Thc Customs and Cen-
tral Excise Duties Export 
Drat\'bal!k; (General) Eigh-
ty first Amendment Rules. 
1968, published in Notifica-
tion No. G. S. R. 1222 In 
Gazette of Innia datP<:l the 
29th June, 1968. 

[Placed in Library. Se.e No. LT-
J329/68]. 

(9) A copy each of the followln,; 
Notifications under section 159 of the 
Customs Act. 1962:-

Ii) G. S. R. 867 published in 
Gazette of India daten 'he 
11th May, 1968. 

Oi) G. S. R. 871 published in 
Gazette of India dated tire 
11th May, 1968. 

(iii) G. S. R. 907 published In 
Gazette of India dated the 
18th May, 1968. -

(iv) G. S. R. 908 published in 
Gazette of' India dated the 
18th May, 1968. 

(v) G.S.R. 964 published in 
Gazette of India dated the 
25th May, 1S86. 

I (vi) G. S. R. 985 pu.bIL~hCd in 
Gazette or India: dated the 
25th May, 1968, 

(vii) G S. R. 987 published in 
Gazette ot India dated thp 
25th M"ay. 1968.' 

(viii) G. S~ R. 988 published in 
Gazette of India dated the 
25th May, 196ft 

(ix) G. S. R. 989 published in 
Gazette of India dated I he 
25th May, 1968. 

e xl G. S. R. 992 published ill 
Gazette of Inrua dated the 
21st May, 1968. 

(xi) G. S. R. 1037 published in 
Gazette of India dated th(' 
28th May, 1968: 

(xii) G. S. R. 1071 pi.iblish~d II, 

Gazette of India dated the 
8th June. 1968. 

(xlii) G. S. R. 1072 published ir. 
Gazette of India dalprJ the 
8th Jupe, 1968: 

(xh') G. S. n. 1073.publishcd il'. 
Gazette of India dated the 
8th June,' 1968. 

(xv) G. S. R. l(}84 publ~hed in 
Gazette of India dated the 
5th June, 1968. 

(XVI) G. S. R. 1121 published in 
Gazette of India dated' tlw 
15th JunC'. 1968. 

(X\'ii) G. S. R. 1129 published in 
Gazette of India dated the 

13th June, 1968. 
(x<iiii) G. S. R. U30 published in 

• Gazette of India' datl'd the 
15th June. 1968. 

(xix) G. S. R. 1 i'31 published in 
Gazette of India elated th(' 
15th June, 1968 

(xx) G. S. R. 1173 published in 
Gazette of India dated the 
19th June, 1968. 
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(XXi.) G. S. R. 1266 published in 
Gazette of India dated the 
1st July, 1968. 

(xxii) G. S. R. 1267 published 
in Gazette of India dawd 
the 1st July. 1968. 

(xxiii) G. S. R. 1272 published 
in Gazette of India dated 
the 8th July. 1968. 

{xxiv) S. O. 1876 published in 
Gazette of Inditl dated the 
1st June. 1968 

<xxv) G. S. R. 1275 published 
in Gazette of India dated 
the 9th July, 1968. 

{xxvi) G. S. R. 1276 published 
in Gazette of India dated 
the 9th July, 1968. 

(xxvii) G.S.R. 1313 pUblished in 
Gazette if India dated the 13th 
July, 1968. 

{xxviii) G.S.R. 1314 published in 
Gazette of India dated the 13th 
J~~ly, 1968. 

[Pl.aced in Library. See No. LT-
1330/68]. 

10. A copy each of thp. followin2 
notifications under section 38 of th'.;, 
Central Excise and Salt Act, 1944:-

.0) The Central Excise (Third 
Amendment) Rules, 1988. 
published in Notification 
No. G. S. R. 872 in Gazette 
of India dated the 11th 
May, 1968. 

<ii) The Central Excise (Fifth 
Amendment) Rules, 1968, 
published in Notification 
No. G. S. R. 977 in Gazette 
of India dated the 25th 
May, 1968. 

(iii) The Central Excise (Sixth 
Amendment) Rules, 1968, 
published in Notification 
No. G. S~ R. 1038 in Gar~te 
of India dated the 29th May, 
1968. 

~iv) The Central Excise (Seve-
nth Amendment) Rules, 
1968. published in Notifiea-
f1cation No. G. S. R. 1040 In 
Gazette of India dated the 
31st May, 19S8. 

1151 (Ai) LSD-12. 

(v) The Central Excise (Eighth 
Amendment) Rules, 1968, 
published in Notification No. 
G. S. R. 1041 in Gazette 
of India dated the 31st May, 
1968. 

(vi) The Central Excise (Ninth 
, Amendment) Rules, 1968, 

published in Notification No. 
G. S. R. 1161 in Gazette of 
India dated the 22nd June, 
1968. 

(vii) The Central Excise (Tenth 
Amendment) Rules, 1968, 
published in' Notification 
No. G. S. R. 1209 in Gazette 
of India dated the 29th 
June, 1968. 

(viii) The Central Excise (Ele-
venth Amendment) Rules, 
1968, published in Notifica-
tion No. G. S. R. 1260 in 
Gazette of India dated the 
6th July, 1968. 

lPl.aced in Library. See No. LT· 
1331/68]. 

ANNUAL REPORT OF PERMANENT INDUS 
COMMISSION 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I 
beg to lay on the Table a copy of the 
Annual Report of the Permanent 
Indus Commission for the year ended 
the 31st March, 1968. [Placed ill Lib-
rary. See No. LT-1332/68]. 

NonFIcAnoN re REvoCAnoN OF PRESI' 
DENT'S PROCLAMAnON IN RESPECT OF 
THE STATE OF HARYANA 

SHRI VIDYA CHARAN SHUKLA: 
I beg to lay on the Table a copy of the 
Proclamation issued by the President 
On the 21st May, 1968, revoking the 
Proclamation issued by him on the 
21st November, 1967 in relation to the 
State of Haryana, published in Noti-
fication No. G. S. R. 949 in Gazette of 
India dated the 21st May, 1968 
under clause (3) of Article 358 of the 
Constitution. [Placed in Libra",. See 
No. LT-I333/68]. 


